IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
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DATE OF ORDER - : 18-09-1398,

ok A W A G b W ek B S W S S e s A Vil M M S e et o

Betwyesen :=

G.Venkateshuar
«es Applicant

And

1. The Secretary to Govt, of India
& The Director General of Posts,

New Belhi-110 Q01.

2, The Secretary to Govt. of India,
Dept. of Personnel & Training,

New Dalhi,
«ss RESpONdents.

shri G.Venkateswar

Coungel for the Applicant H
S (party-in~-persen

Counsel for the Respondents @ Shri V.Bhimanna,CGSC

CORAM:
"THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

THE HON'BLE SHRI B.5.JAI PARAMESHWAR : MEMBER (3)

(Order per Hon'ble Shri R.Rangarajan, Member (A

LI 2.
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Department sgual in percentage with BCR OFfficials of Te

)

(Order per Hon'ble Shri R.Rangarajan, Member (A)

The party-in-person absent. 3ri W.Satyanaraya

Sri V.Bhimanna, standing counsel for the raspondahts.

24 The applicant in this OA is a HSG Gr.ll Offici

grade of Rs.1600-2660. He requests for better career pr
prospects. The reliasf asked for in this 0A is Por a di

to the respondents to mpdify the order dt.6-11-95 provi

motional opportunities to BCR Officials belonging to Po

Department and also confer Group 'B' gazetted status to

0fficials of Postal Department.

3. A reply has been filed in this OA. The para-3
oL
of the reply is very relevant, These two paras are re=-
bealow :-
3. The égreement of year 1983 between t he of

side and staff side of the Department of Post
communications envisaged two promoticns in the
carasr of an official i.e, first after complef
16 years service.
the P & T Department in 1885,
introduced éacond time bound promotion after 2

Subsequently, after bifurcg
the Department o
service called B.C.R, It was stipulated in th
ment of 1991 that additional expenditure invol
be met by increased productivity by 6% and 20
Bo
Schemes stand implemented with effesct from 304

retive and supervisory cadre respectivaly.

and 1=-1=91 regpectively strictly as per the ag
of year 1983.
of year 1983.

There was no provision in the 4
Thers was no provision in tha a

ha for

Fl in the
rection

stal
lecom

HSG-1

and &4n

producad

ficial=-
& Tele~
gervicsa
ion of
tion of
f Posts
6 years
2 agres-
ved will
in ope-
th the
11-83
raement
greament

greement

10% of H.5.G.-1I posts will be upgraded to th

of H.5.5-1 (Rs.2,000~3,200) as contended by th
cant, It is admitted that Ist promotion sche

Time Bpund One Promotion Scheme was introduce
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4,

cation of P & T Department the Department of T

matching savings basis.

combined P & T Department. B8ut, affer the bif

(W

yr-
gla- -

gommunications has separately introduced 2nd pro-

motion Scheme cailed Biennial C dre Revieu (BC
with effect from 16-10-90 on matching savings

2)

basis including upgradation of 10% of BCR-BSG-fI
posts in t he scale of Rs.1,600-2,660 to H5G~1 grads.
Department of Posts had introduced their 2nd pro-

motion stheme with effect from 1-10-91 on purelly

4, It is alsc to mention here that the tuwo

Departments (DEP;&QDGI) are independent and they
follow different yard sticks and norms depsndipg

upon the Punctional and operational needs. The

work requirement of the Dapartment of Posts and

the Uepartment of Telecom are quite different

and the orders issued by one Department cannot

inter-aslia be made applicable to the other Depprt=-

mént.
on one-to one_hasis is therefore, not tenable.
Thus, there is no violation of Articls-14 and

Article-16 of the Constitution of India becaus

Hence, comparisen between tuo Departmants

no comparison can be made between the two Depart-

ments viz. the Department of Post and the Depa

mant of Telecommunications.

rt-

From the above, it is evident that two promotions are

offered to the Pgstal Assistants one under thes TBOP schems and the

other is under the BCR scheme after completing 16 and 26 years of

service respectively. ‘It is also stated that 104 of B(Q
in the scale of Rs.1600-2660 were upgraded as HSG-~I in t

of fs.3d000-3200.

From the above it is evident that the

R-HSG-I1 post o=

he scale

respondents

have provided the promotion opportunities in accordanceg with the

agreement reached with the Departmental employees. No

employse

can demand promotion opportunity on par uith‘aﬁLfgma other

department.

opportunities on par with telecom Department employees

The reguest of the applicant to provide pr

omotional

cannot be

agreed to as both the departments are performing dis-similar
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a2
duties. Further the caresr prospects %ﬁ policy matters

Court or Tribunal cannot interfers with such a policy m

uw’i%
WRgar

~
the policy itself is shown asjmalafide one. In t
case we do not find any malafide or perversity inthe scf

S .
explained ‘bo%dr in paras-3 and 4 which wese axtractad abf

‘—"4 k!

S In view of the above, we find no merit in the |

.

o order as to costs.

,.(E«—-&:%A’I’”PW (R.RANGARAJAN)
mber (J) Member (A)

%

same is dismissed.

Dictated in ‘Dpen

Court.
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Copy to: -

1.The Secretary to Govt, of India, & The Uirsctor General o
New Oslhis ' - :

2. The Secrstafy ta Govt, ef India, Dept. mP Personnel & Trai

3. Dne copy to Mr.G.Venkatesuar, Party in Person, ”
Sub Pmstmastar; Balla Vista Pagt Uffica;sﬂauggmgwq£\%f

4+ Ona’cepy te Mr.v/Bhimanna,Addl.CESC,CAT,Hyderabad,
5. One copy te D.R(A),CAT;Hyderabad,
6. One copy fer duplicate,
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